
Shrt Kanungo: The Parliament
passed legislation for controlling for
ward markets to curb undesirable 
tendencies in forward trading.

Shrimatl Tarkeshwari Sinha: That
is why I ask what is the reason and 
what is the undesirable tendency that 
has come in the gold and silver mar
ket and which Government propose 
to restrict?

Shri Kanungo: Like forward trad
ing in all commodities, it lends itself 
to speculation and various other 
unethical practices,

Shri Heda: How many bullion ex
changes are there in our country and 
out of them how many • exchanges
htivo not behaved properly where
fore an enquiry has been made and 
they are being stopped?

Shri Kanungo: There is only one
authorised bullion exchange in Bom
bay and the rest are unauthorised 
places.
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Shrlmati Tarkeshwari Sinha: May I 

know whether Government had any 
discussion with the Reserve Bank 
that one way of checking the forward 
trading in bullion is to restrict the 
supply of credit to banks?

Mr. Speaker: The hon Member is 
entering into a discussion. There is 
no question

Shrlmati Tarkeshwari Sinha: A  dis
cussion took place between the 
Reserve Bank and the Government 
of India in this connection and I want 
to know..........

Shri Kanungo: Not about this
matter, but about forward trading.
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Nangal Fertiliser Factory
t

f  Shrlmati Sucheta Kripalanl:
I Shri D. C. Shanna:

•1402. J Shri Hem Raj:
[  Shri Daljit Singh:

Will the Minister of Commerce amd 
Industry be pleased to state:

(a) how much local population has 
got to be removed with the establish
ment of the proposed Fertiliser 
Factory at Nangal (Punjab); and

(b) what is the -total acreage, both 
cultivable and banjar and the total 
number of buildings that are being 
acquired by Government for the 
purpose?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) 2920.

(b) 4013.53 acres and 612 dwelling 
houses in the villages situated on the 
acquired land.

Shrimatl Sucheta Kripalanl: May
I know if the local displaced persons 
have sent several representations to 
the Government demanding land for 
land and house for house and may
I know what scheme for rehabilitat
ing these people is there with Govern- 
rornf’

Shri Satish Chandra: When the
decision was taken to locate this 
factory at Nangal, the Punjab Gov
ernment offered to acquire land and 
give it to us All this land is being 
acquired by the Government of Pun
jab and we are paying suitable com- 
p<?n atiOM untU'i the I-'ii'd Acquisition 
Act. The awards are given by the 
Punjab Government. In addition to 
that, the Nangal Company proposes 
to acquire some more land for deve
loping a colony on which displaced 
pe^ons can be rehabilitated.

Shri Hem Raj: May I know whe
ther when the possession of the lane 
was taken the crops were standing 
and whether any compensation wM 
given for them?
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Shri Satish Chandra: Punjab Gov
ernment has given awards under the 
LAtvd Acquisition Act in which. all 
these things have been taken into 
account. We have actually paid more 
than Rs. 21 lakhs for 1493 acres of 
land for which awards have been 
given. This comes to about Rs. 1400 
per acre. This covers all the items 
for which compensation is to be paid.

Shri X). C. Sharma: May I know
whether this work has been entrust
ed to any special agency and, if so, 
what is the nature of that agency for 
rehabilitation of these persons?

Shri Satish Chandra: The rehabili
tation of these persons is mainly the 
responsibility of the Punjab Govern
ment The Nangal Company, how
ever, is prepared to co-operate with 
the Punjab Government in so far as 
it can for the rehabilitation of dis
placed persons.

Shrimati Sucheta KTlpaiani: May I
know to how many people land has 
been given?

Shri Satish Chandra: Land has not 
been given. What the company can 
do is to employ the displaced per
sons. Actually, some of them have 
been employed in construction at 
present, and more will be employed. 
The Nangal Company also proposes 
to establish a training school where 
these displaced persons can be train
ed to take up jobs when the factory 
goes into production.

Dr. Snshlla Nayar: In view of the 
fact that these are mostly displaced 
persons who have been once uproot
ed and settled, is it absolutely neces
sary that the factory should be situat
ed at the site from where these peo
ple have to be shifted or is there a 
possibility that the site which is 
sought to be acquired by the Nangal 
Company for rehabilitation of these 
People might be used for the loca
tion of the factory itself? Has the 
Government examined this proposi
tion and, if ao, what are the possibi
lities?

Shri Satish Chandra: Several site* 
in that vicinity were examined, and 
after a lot of consultation this waa 
considered to be a most suitable site. 
In fact, land belonging to 18 villages 
is being acquired but only six village 
abndis will be affected. It is pro
posed to find some additional land 
where the people can be settled and 
to employ these people as far as po> 
sible in the factory itself.

WRITTEN ANSWERS TO 
QUESTIONS

Nuclear Tests

• i n i  /  Sharma:
' Shri Naushlr Bharucha:

Will the Prime Minister be pleased 
to state:

(a) whether the Indian delegation 
to the United Nations Trusteeship 
Council raised the question of the 
Administering Authority’s right to 
enter into a pact with the inhabitants 
of Trust Territories to use their ter
ritories as proving grounds for nu
clear tests; and

(b) if so, what was the result?

The Prime Minister and Minister ot 
External Affairs (Shri Jawaharlal
Nehru): (a) Yes, Sir, the Indian 
Delegation did raise this question In 
respect of Trust Territory of the 
Pacific Islands.

(b) Our representative asked that 
the texts of the agreements by which 
the Administering Authority claims to 
have acquired indefinite “use rights" 
to these Territories should be made 
available to the Members of the 
Trusteeship Council. Two such 
Agreements have since been circulat
ed among the Members of the Council 
by the Administering Authority and 
it is possible that the Council will 
discuss this subject again.




